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The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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110% hrs.
... (Interruptions)

At this stage, Shri Shailendra Kumar and some other hon. Members came
and stood on the floor near the Table

(Q. No. 101)

MADAM SPEAKER: Now, Question Hour. Q. No. 101, Shri Hamdullah Sayeed.

... (Interruptions)
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SHRI HAMDULLAH SAYEED : Madam, I would like to know this from the hon.
Minister. ... (Interruptions) Has the Ministry of Defence taken any concrete steps or
formulated any effective policy to ensure that pirates do not intrude into the territorial
waters of the country? ... (Interruptions) If it is so, then whether the policy that has
been adopted is effective? Will it act as a deterrent for the pirates from entering into the

territorial waters of India? ... (Interruptions)

11.01 hrs.

At this stage, Shri Ashok Argal and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)

SHRI M.M. PALLAM RAJU : Subsequent to the Mumbai attacks, the Government of
India has taken a number of steps towards strengthening our coastal security and for
providing security for our off-shore assets. A number of immediate steps; a number of
short-term measures; and a number of long-term measures have been initiated. ...
(Interruptions) Immediately, the Indian Navy has been made the nodal agency
responsible for maritime security in coordination with the Coast Guard and the Marine
Police Stations of the States. ... (Interruptions)

There has been an increase in the assets. There has also been an increase in the
patrolling efforts, and a number of intermediary steps have been taken to strengthen the
radar chain and also to provide an automatic identity system for the ships. We feel that
all these measures will go a long way in strengthening our coastal security. ...
(Interruptions)

11.03 hrs.

At this stage, Shri Anandrao Adsul and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)
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SHRI HAMDULLAH SAYEED :Madam, the Mumbai attacks took place only on
account of lapse of coastal security. There has been an increase in number of piracy
incidents that have happened in the coastline of Gujarat and in my own constituency of
Lakshadweep, and very recently some 20 pirates were caught from the mother vessel
and in small boats that were intercepted by the Indian Navy. It was intercepted by the
Coast Guard on account of the message and alert given by the local fishermen. ...
(Interruptions)

I would also like to inform the House and the Minister that in the C&AG Report,
which was introduced in the Parliament on Thursday, there it has been categorically
mentioned that the Coast Guard does not have ships, which are sea-worthy; they are
obsolete; and the vessels and ships that have been used by the Coast Guard are obsolete
in nature. ... (Interruptions) They are not sea-worthy, and they are de-commissioned.
How do you expect the Coast Guard to protect the coast-line and the citizens living in
the coast-line when these obsolete vessels / steamers are provided to them? They will
not be able to protect even themselves from the pirates when they have been provided
with such obsolete vessels? ... (Interruptions)

SHRI M.M. PALLAM RAIJU : Madam, the Coast Guard does have a number of vessels,
and measures have been taken to ensure that adequate number of vessels; boats; fast
interceptor crafts; and the OPVs are given to the Coast Guard, and these are in the
process of induction. ... (Interruptions)
MADAM SPEAKER: Shri M. K. Raghavan -- not present.

... (Interruptions)

MADAM SPEAKER : Shri Varun Gandhi, do you want to ask your supplementary?E
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... (Interruptions)

SHRI VARUN GANDHI : Madam Speaker, my question is ... (Interruptions)
MADAM SPEAKER: The House stands adjourned to meet again at Twelve o’clock.

11.05 hrs.

The Lok Sabha then adjourned till Twelve
of the Clock.E

10
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
(Mr. Deputy Speaker in the Chair)
... (Interruptions)
12.0% hrs.

At this stage Shri Ganesh Singh, Shri Shailendra Kumar and some other hon. Members
came and stood on the floor near the Table
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12.0% hrs.
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PAPERS LAID ON THE TABLE

MR. DEPUTY-SPEAKER: Let us take up Papers to be laid on the Table.

... (Interruptions)

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): I beg to lay on the Table:-

(i)

(ii)

(iii)

(iv)

v)

(vi)

A copy of the Minimum Wages (Central Advisory Board) Rules, 2011
(Hindi and English versions) published in the Notification No. G.S.R. 279 in
Gazette of India dated the 31* March, 2011 under sub-section (1) of Section
30A of the Minimum Wages Act, 1948.

(Placed in Library, See No. LT 4637/15/11)
A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 95 of the Employees’ State Insurance Act,
1948:-
The Employees’ State Insurance (Central) (Amendment) Rules, 2011
published in Notification No. G.S.R. 229(E) in Gazette of India dated the
23" March, 2011.
The Employees’ State Insurance (Central) (Amendment) Rules, 2011
published in Notification No. G.S.R. 454(E) in Gazette of India dated the
15" June, 2011.
The Employees’ State Insurance (General) (Amendment) Rules, 2011
published in Notification No. N-12/13/2/2010-P&D in Gazette of India
dated the 30™ March, 2011.
The Employees’ State Insurance (General) (Amendment) Rules, 2010
published in Notification No. N-12/13/2/2010-P&D in Gazette of India
dated the 9™ December, 2010.

(Placed in Library, See No. LT 4638/15/11)
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3)

(vii)

(viii)
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A copy each of the following Notifications (Hindi and English versions) under

sub-section (3) of Section 37 of the Apprentices Act, 1961:-
S.0.1251(E) in Gazette of India dated the 1* June, 2011, specifying for the
purposes of the Apprentices Act, 1961, the State Council for Technical
Education, mentioned therein in respect of the trade test or examination
mentioned in the Notification.
(Placed in Library, See No. LT 4639/15/11)
The Apprenticeship (Second Amendment) Rules, 2011 published in
Notification No. G.S.R. 421(E) in Gazette of India dated the 1* June, 2011.
(Placed in Library, See No. LT 4640/15/11)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shri G.K.Vasan, |

beg to lay on the Table:-
(ix) A copy each of the following papers (Hindi and English versions):-
(x)  Memorandum of Understanding between the Shipping Corporation of India
Limited and the Ministry of Shipping for the year 2011-2012.
(Placed in Library, See No. LT 4641/15/11)
(xi) Memorandum of Understanding between the Cochin Shipyard Limited and
the Ministry of Shipping for the year 2011-2012.
(Placed in Library, See No. LT 4642/15/11)
(xi1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(xiii) Review by the Government of the working of the Hooghly Dock and Port
Engineers Limited, Kolkata, for the year 2009-2010.
(xiv) Annual Report of the Hooghly Dock and Port Engineers Limited, Kolkata,

for the year 2009-2010, alongwith Audited Accounts and comments of the

Comptroller and Auditor General thereon.
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(xv) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No. LT 4643/15/11)

(xvi) A copy each of the following Notifications (Hindi and English versions)
under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:-

(xvii) G.S.R. 210(E) published in Gazette of India dated the 11" March, 2011
approving the Mumbai Port Trust Employees (Conduct) Amendment
Regulations, 2011.

(xviil) G.S.R. 386(E) published in Gazette of India dated the 140 May, 2011
approving the Paradip Port Trust Employees (Recruitment, Seniority and
Promotion) Regulations, 2011.

(xix) G.S.R. 43(E) published in Gazette of India dated the 21* January, 2011 the
Jawaharlal Nehru Port Trust Employees (Recruitment, Seniority and
Promotion) Regulations, 2011.

(Placed in Library, See No. LT 4644/15/11)
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... (Interruptions)
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND

INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): I beg to lay on the Table:-

(1 @ A copy of the Annual Report (Hindi and English versions) of the
National Productivity Council, New Delhi, for the year 2009-2010, alongwith
Audited Accounts.

(xxii1) A copy of the Review (Hindi and English versions) by the Government of
the working of the National Productivity Council, New Delhi, for the year
2009-2010.

(xx1v) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No. LT 4656/15/11)

3) @ A copy of the Annual Report (Hindi and English versions) of the
Coimbatore Industrial Infrastructure Association, Coimbatore, for the year 2009-
2010, alongwith Audited Accounts.

(xxv) A copy of the Review (Hindi and English versions) by the Government of
the working of the Coimbatore Industrial Infrastructure Association,
Coimbatore, for the year 2009-2010.

(xxvi) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.

(Placed in Library, See No. LT 4657/15/11)

3 @ A copy of the Annual Report (Hindi and English versions) of the SAR
Infracon Private Limited Gem & Jewellery Cluster, Surat, for the year 2009-
2010, alongwith Audited Accounts.

(xxvii)A copy of the Review (Hindi and English versions) by the Government of
the working of the SAR Infracon Private Limited Gem & Jewellery Cluster,
Surat, for the year 2009-2010.



08.08.2011 17

(xxviii) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.
(Placed in Library, See No. LT 4658/15/11)
(7 @) A copy of the Annual Report (Hindi and English versions) of the
Bharuch Eco-Aqua Infrastructure Limited, Ankleshwar, for the year 2009-2010,
alongwith Audited Accounts.
(xxix) A copy of the Review (Hindi and English versions) by the Government of
the working of the Bharuch Eco-Aqua Infrastructure Limited, Ankleshwar,
for the year 2009-2010.
(xxx) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.
(Placed in Library, See No. LT 4659/15/11)
() )) A copy of the Annual Report (Hindi and English versions) of the Nashik
Engineering Cluster, Nashik, for the year 2009-2010, alongwith Audited
Accounts.
(xxx1) A copy of the Review (Hindi and English versions) by the Government of
the working of the Nashik Engineering Cluster, Nashik, for the year 2009-
2010.
(xxxii)Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (9) above.
(Placed in Library, See No. LT 4660/15/11)
(11) @) A copy of the Annual Report (Hindi and English versions) of the NOCCI
Balasore Infrastructure Company, Balasore, for the year 2009-2010, alongwith
Audited Accounts.
(xxxiii) A copy of the Review (Hindi and English versions) by the Government
of the working of the NOCCI Balasore Infrastructure Company, Balasore,
for the year 2009-2010.
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(xxxiv) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (11) above.
(Placed in Library, See No. LT 4661/15/11)
(13) () A copy of the Annual Report (Hindi and English versions) of the
Hyderabad Pharma Infrastructure and Technologies Limited, Hyderabad, for the
year 2009-2010, alongwith Audited Accounts.
(xxxv)A copy of the Review (Hindi and English versions) by the Government of
the working of the Hyderabad Pharma Infrastructure and Technologies
Limited, Hyderabad, for the year 2009-2010.
(xxxvi) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (13) above.
(Placed in Library, See No. LT 4662/15/11)
(15) @) A copy of the Annual Report (Hindi and English versions) of the
Vijayawada Auto Cluster Development Company Limited, Vijayawada, for the
year 2009-2010, alongwith Audited Accounts.
(xxxvii) A copy of the Review (Hindi and English versions) by the Government
of the working of the Vijayawada Auto Cluster Development Company
Limited, Vijayawada, for the year 2009-2010.
(xxxviii) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (15) above.
(Placed in Library, See No. LT 4663/15/11)
17) @) A copy of the Annual Report (Hindi and English versions) of the
Alappuzha Coir Cluster Development Society, Alappuzha, for the year 2009-
2010.
(xxxix) A copy of the Review (Hindi and English versions) by the Government
of the working of the recommendations of Alappuzha Coir Cluster

Development Society, Alappuzha, for the year 2009-2010.
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(x1) Statement (Hindi and English versions) showing reasons for delay in laying the

(xli)

(xlii)

(xliii)

(xliv)

(xIv)

papers mentioned at (13) above.

(Placed in Library, See No. LT 4664/15/11)
A copy of the Notification No. S.O. 1109(E) (Hindi and English versions)
published in Gazette of India dated the 19" May, 2011, regarding increase in
the rates of cess on tea issued under sub-section (3) of Section 49 of the Tea
Act, 1953.

(Placed in Library, See No. LT 4665/15/11)
A copy of the Memorandum of Understanding (Hindi and English versions)
between the MMTC Limited and the Department of Commerce, Ministry of
Commerce and Industry for the year 2011-2012.

(Placed in Library, See No. LT 4666/15/11)
A copy of the Newsprint Control (Amendment) Order, 2011 (Hindi and
English versions) published in the Notification No. S.O. 636(E) in Gazette
of India dated the 25™ March, 2011 under Section 18G of the Industries
(Development and Regulation) Act, 2001.

(Placed in Library, See No. LT 4667/15/11)
A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 28A of the Boilers Act, 1923:-
The Boiler Operation Engineers’ Rules, 2011 published in Notification No.
G.S.R. 212(E) in Gazette of India dated the 15™ March, 2011.

(xlvi) The Boiler Attendants’ Rules, 2011 published in Notification No. G.S.R.

213(E) in Gazette of India dated the 15™ March, 2011.
(Placed in Library, See No. LT 4668/15/11)
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): I beg to lay on the Table a copy each of the following
Papers (Hindi and English versions):-

(xlvil) Memorandum of Understanding between the NTC Limited and the Ministry
of Textiles for the year 2011-2012.

(Placed in Library, See No. LT 4669/15/11)

(xlviii) Memorandum of Understanding between the BIC Limited and the
Ministry of Textiles for the year 2011-2012.

(Placed in Library, See No. LT 4670/15/11)
THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU): I beg to lay on the Table:-

(xlix) A copy of the Report (Hindi and English versions) of the Comptroller and
Auditor General of India-Union Government (Commercial) (No. 4 of 2011-
12)-Performance Audit of the Bharat Electronics Limited Procurement
System for the period from April 2007 to March 2010 under Article 151(1)
of the Constitution.

(Placed in Library, See No. LT 4671/15/11)

()] A copy each of the following papers (Hindi and English versions):-

()  Memorandum of Understanding between the Bharat Electronics Limited and
the Department of Defence Production, Ministry of Defence for the year
2011-2012.

(Placed in Library, See No. LT 4672/15/11)

(li1)  Memorandum of Understanding between the Hindustan Aeronautics Limited
and the Department of Defence Production, Ministry of Defence for the year
2011-2012.

(Placed in Library, See No. LT 4673/15/11)
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Memorandum of Understanding between the BEML Limited and the

Department of Defence Production, Ministry of Defence for the year 2011-2012.

(iv)

(Placed in Library, See No. LT 4674/15/11)

Memorandum of Understanding between the Bharat Dynamics Limited

and the Department of Defence Production, Ministry of Defence for the year 2011-

2012.

(Placed in Library, See No. LT 4675/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND
HIGHWAYS (SHRI JITIN PRASADA): I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under

section 10 of the National Highways Act, 1956 :-

(1)

(i)

(iii)

(iv)

)

S.0. 2293(E) published in Gazette of India dated the 16" September,
2010, making certain amendments in the Notification No. S.0. 860(E)
dated 7" June, 2006.

S.0. 2351(E) published in Gazette of India dated the 29" September,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 22 (Parwanoo-Solan
Section) in the State of Himachal Pradesh.

S.0. 2951(E) published in Gazette of India dated the 15" December, 2010,
making certain amendments in the Notification No. S.O. 514(E) dated 70
April, 2006.

S.0. 236(E) published in Gazette of India dated the 3™ February, 2011,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 10 (Rohtak-Hissar Section) in the
State of Haryana.

S.0. 292(E) published in Gazette of India dated the 8" February, 2011,
making certain amendments in the Notification No. S.O. 2013(E) dated
6™ August, 2009.
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(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)
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S.0. 352(E) published in Gazette of India dated the 14™ February, 2011,
making certain amendments in the Notification No. S.0. 656(E) dated
12" March, 2009.

S.0. 2070(E) published in Gazette of India dated the 7™ August, 2009,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 3 (Indore-Khalghat Section) in the
State of Madhya Pradesh.

S.0. 2089(E) published in Gazette of India dated the 26" August, 2010,
regarding collection of user fee in respect of National Highway No. 4
(Bangalore to Karnataka/Maharashtra Border Section) in the State of
Karnataka.

S.0. 2090(E) published in Gazette of India dated the 26™ August, 2010,
regarding collection of user fee in respect of DBFOT Section and
Westerly Diversion from Katraj realignment and merging at the end of
Mumbai-Pune  Expressway of  National Highway No. 4
(Karnataka/Maharashtra Border to Pune Section) & (Pune to Thane
Section) in the State of Maharashtra.

S.0. 1856(E) published in Gazette of India dated the 29™ July, 2009,
regarding collection of user fee on National Highway No. 7 (Start of
proposed flyover on Dindigul bypass-Samyanallore Section)(Salem-
Madurai Section) in the State of Tamil Nadu.

S.0. 2350(E) published in Gazette of India dated the 28" September,
2010, regarding collection of user fee on in respect of BOT Section of
National Highway No. 6 (Raipur-Nagpur Section) in the State of
Mabharashtra.

S.0. 2417(E) published in Gazette of India dated the 5™ October, 2010,
regarding collection of user fee in respect of DBFOT of the existing four
lane Krishnagiri-Ranipet Section of National Highway No. 46 in the State
of Tamil Nadu.
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(xiii)

(xiv)

(xv)

(xvi1)

(xvii)
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S.0. 1849(E) published in Gazette of India dated the 28" July, 2009,
regarding collection of user fee in respect of four lane End of kota bypass
Derumata Temple Section of National Highway No. 76 (Chittorgarh to
Kota to Baran to Rajasthan/Madhya Pradesh Border Section) in the State
of Rajasthan.

S.0. 1846(E) published in Gazette of India dated the 27" July, 2010,
regarding collection of user fee in respect of Krishnagiri-Ranipet Section
in respect of DBFOT of National Highway No. 8A (Bamanbore-
Saakhyali-Gandhidham Section) in the State of Gujarat.

S.0. 2331(E) published in Gazette of India dated the 22™ September,
2010, regarding collection of user fee in respect of National Highway No.
2 (Delhi to Delhi/Haryana Section) & (Delhi/Haryana Border to
Haryana/Uttar Pradesh) in the State of Haryana.

S.0. 2183(E) published in Gazette of India dated the 6™ September, 2010,
regarding collection of user fee in respect of BOT Meerut-Muzaffarnagar
Section National Highway No. 58 in the State of Uttar Pradesh.

S.0. 367(E) published in Gazette of India dated the 14™ February, 2011,
making certain amendments in the Notification No. S.O. 41(E) dated g™

January, 2010.

(xvii1) S.0. 375(E) published in Gazette of India dated the 15" February, 2011,

(xix)

(xx)

containing to the Notification No. S.0. 952(E) dated 26™ April, 2010.

S.0. 2663(E) published in Gazette of India dated the 28"™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 26(B) (Narsinghpur/Chhindwara
District Border to Amarwara Section) in the State of Madhya Pradesh.

S.0. 2881(E) published in Gazette of India dated the 1* December, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 26(B) (Narsinghpur to
Narsinghpur/Chhindwara District Border) in the State of Madhya Pradesh.
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(xxii)
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S.0. 2835(E) published in Gazette of India dated the 24™ November,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 26(B) (Chhindwara
Bypass Section) in the State of Madhya Pradesh.

S.0. 2933(E) published in Gazette of India dated the 13™ December, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 59 (Indore-MP/Gujarat Border
Section) in the State of Madhya Pradesh.

(xxiii) S.0. 2944(E) published in Gazette of India dated the 15" December, 2010,

regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 26(B) (Chhindwara Bypass Section)
in the State of Madhya Pradesh.

(xxiv) S.O. 43(E) published in Gazette of India dated the 11™ January, 2011,

(xxv)

regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 69(A) (Betul/Chhindwara District
Border to Chhindwar Section) in the State of Madhya Pradesh.

S.0. 46(E) published in Gazette of India dated the 11" January, 2011,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. No. 26(B) (Chhindwara Bypass
Section) in the State of Madhya Pradesh.

(xxvi) S.0. 370(E) published in Gazette of India dated the 14™ February, 2011,

making certain amendments in the Notification No. S.0. 39(E) dated 8"

January, 2010.

(xxvii)S.0. 2768(E) published in Gazette of India dated the 11™ November,

2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 69(A) (Multai to
Betul/Chhindwara District Border Section) in the State of Madhya
Pradesh.
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(xxviii) S.0. 2640(E) published in Gazette of India dated the 25" October,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 76 (Jhansi-
Khajuraho Section) in the State of Madhya Pradesh.

(xxix) S.0. 2922(E) published in Gazette of India dated the 9™ December, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 75 (Jhansi-Khajuraho Section) in the
State of Madhya Pradesh.

(xxx) S.0. 2876(E) published in Gazette of India dated the 1* December, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 12A (Jabalpur-Mandla-Chilpi Section)
in the State of Madhya Pradesh.

(xxxi) S.0. 2769(E) published in Gazette of India dated the 11™ November,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 26(B) (Chhindwara
Bypass Section) in the State of Madhya Pradesh.

(xxxii)S.0. 2641(E) published in Gazette of India dated the 25™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 26(B) (Chhindwara Bypass Section)
in the State of Madhya Pradesh.

(xxxii1) S.0. 2770(E) published in Gazette of India dated the 11™
November, 2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 69(A)
(Betul/Chhindwara District Border to Chhindwar Section) in the State of
Madhya Pradesh.

(xxx1V) S.0. 2745(E) published in Gazette of India dated the 8" November,
2010, regarding acquisition of land for building, maintenance,

management and operation of National Highway No. 26(B)
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(Narsinghpur/Chhindwara District Border to Amarwara Section) in the
State of Madhya Pradesh.

(xxxv)S.0. 2771(E) published in Gazette of India dated the 11™ November,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 26(B) (Amarwara to
Chhindwara and Chhindwara Bypass Section) in the State of Madhya
Pradesh.

(xxxv1) S.0. 2744(E) published in Gazette of India dated the 8" November,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 3 (Indore-Dewas
Section) in the State of Madhya Pradesh.

(xxxvii) S.0. 2563(E) published in Gazette of India dated the 13" October,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 200 (Alutuma-
Malapura Section) in the State of Orissa.

(xxxviii) S.0. 2668(E) published in Gazette of India dated the 28" October,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 200 (Gadparajang-
Samala Section) in the State of Orissa.

(xxxix) S.0. 2535(E) published in Gazette of India dated the 12" October,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 200 (Bhuban
Bhadaliapasi-Bhubanbethiapal Section) in the State of Orissa.

(xl)  S.0. 2545(E) published in Gazette of India dated the 12™ October, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Malatipatpur-Sipasurubuli

Section) in the State of Orissa.
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(xliii)

(xliv)

(x1v)

(xIvi)
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S.0. 2740(E) published in Gazette of India dated the 8" November, 2010,

making certain amendments in the Notification No. S.O. 1835(E) dated

27" July, 2010.

S.0. 2638(E) published in Gazette of India dated the 25" October, 2010,

regarding acquisition of land for building, maintenance, management and

operation of National Highway No. 4 (Mulbagal-Kolar-Bangalore Section)
in the State of Karnataka.

S.0. 2939(E) published in Gazette of India dated the 14" December, 2010,
regarding acquisition of land for building, maintenance, management and

operation of National Highway No. 17 (Panaji-Mangalore-Cochin Section)
& (Mangalore-Cochin Section) in the State of Karnataka.

S.0. 2938(E) published in Gazette of India dated the 14™ December, 2010,
regarding acquisition of land for building, maintenance, management and

operation of National Highway No. 13 (Hungund-Hospet Section) in the

State of Karnataka.

S.0. 2274(E) published in Gazette of India dated the 14" September,

2010, making certain amendments in the Notification No. S.O. 44(E)

dated 3" January, 2006.

S.0. 2754(E) published in Gazette of India dated the 9™ November, 2010,

making certain amendments in the Notification No. S.O. 1092(E) dated

14™ May, 2010 and in the Notification No. S.O. 1712(E) dated 19" July,

2010.

(xIvii) S.0. 2830(E) published in Gazette of India dated the 24™ November,

(xlviii)

2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 13 in the State of
Karnataka.

S.0. 2666(E) published in Gazette of India dated the 28" October,
2010, containing corrigendum to the Notification No. S.O. 1541(E) dated
25" June, 2010.



08.08.2011

28

(xlix) S.O. 157(E) published in Gazette of India dated the 24™ January, 2011,

M

(1)

(lii)

(liii)

(liv)

(Iv)

(Ivi)

regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 203 (Uttarasasan-Sipasurubuli
Section) in the State of Orissa.

S.0. 3073(E) published in Gazette of India dated the 31* December, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 50 (Khed-Sinnar Section) in the State
of Maharashtra.

S.0. 3074(E) published in Gazette of India dated the 31 December, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 50 (Khed-Sinnar Section) in the State
of Maharashtra.

S.0. 3075(E) published in Gazette of India dated the 31 December, 2010,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 50 (Khed-Sinnar Section) in the State
of Maharashtra.

S.0. 94(E) published in Gazette of India dated the 13" January, 2011,
containing corrigendum to the Notification No. S.0. 556(E) dated 25"
February, 2009.

S.0. 95(E) published in Gazette of India dated the 14™ January, 2011,
containing corrigendum to the Notification No. S.0. 2666(E) dated 22™
October, 2009.

S.0. 2821(E) published in Gazette of India dated the 22" November,
2010, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 50 in the State of
Maharashtra.

S.0. 2823(E) published in Gazette of India dated the 22™ November,

2010, regarding acquisition of land for building, maintenance,
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(Iviii)

(lix)

(Ix)

(Ix1)

29

management and operation of National Highway No. 50 (Sinnar bypass
Section) in the State of Maharashtra.

S.0. 293(E) published in Gazette of India dated the 8" February, 2010,
making certain amendments in the Notification No. S.O. 234(E) dated
18" February, 2005.

S.0. 299(E) published in Gazette of India dated the gt February, 2011,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 (Delhi-Agra Section) in the State of
Uttar Pradesh.

S.0. 354(E) published in Gazette of India dated the 14™ February, 2011,
regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 2 (Delhi-Agra Section) in the State of
Uttar Pradesh.

S.0. 2943(E) published in Gazette of India dated the 15™ December, 2010,
authorising the officers, mentioned therein, as the competent authority to
acquire land for building, maintenance, management and operation of
National Highway No. 86 in the State of Uttar Pradesh.

S.0. 366(E) (in Hindi version only) published in Gazette of India dated
the 14™ February, 2011, containing corrigendum to the Notification No.

S.0. 2845(E) dated 26™ November, 2010.

(2) Ten statements (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at item No. (vii) to (xvi) of (1) above.

(Placed in Library, See No. LT 4676/15/11)

... (Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): I beg to lay on the Table:-

(M O

A copy of the Annual Report (Hindi and English versions) of the

Artificial Limbs Manufacturing Corporation of India, Kanpur, for the year 2009-

2010, alongwith Audited Accounts.
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(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Artificial Limbs Manufacturing Corporation of India, Kanpur,
for the year 2009-2010.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.
(Placed in Library, See No. LT 4677/15/11)
MR. DEPUTY-SPEAKER: Shrimati Jayanthi Natarajan — Not present.
THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): On behalf of Shrimati Jayanthi
Natarajan, I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 35 of the National Green Tribunal Act, 2010:-

(1) The National Green Tribunal (Recruitment, Salaries and other Terms and
Conditions of Service of Officers and other Employees) Rules, 2011
published in Notification No. G.S.R. 458(E) in Gazette of India dated the
17" June, 2011.

(i)  The National Green Tribunal (Financial and Administrative Powers) Rules,
2011 published in Notification No. G.S.R. 295(E) in Gazette of India dated
the 4™ April, 2011.

(Placed in Library, See No. LT 4653/15/11)
(2) A copy each of the following Notifications (Hindi and English versions) under
sub-section (3) of Section 35 of the National Green Tribunal Act, 2010:-
(1) G.S.R. 1003(E) published in Gazette of India dated the 5™ May, 2011,
specifying Delhi as the ordinary place of sitting of the National Green
Tribunal which shall exercise jurisdiction in the whole of India.
(i1)  The National Green Tribunal (Removal of Difficulties) Order, 2010
published in Notification No. G.S.R. 2965(E) published in Gazette of
India dated the 15™ December, 2011.
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(ii1)) The National Green Tribunal (Practices and Procedure) Order, 2010
published in Notification No. G.S.R. 296(E) published in Gazette of India
dated the 4™ April, 2011.
(Placed in Library, See No. LT 4654/15/11)
(3) A copy each of the following Notifications (Hindi and English versions) under
Section 26 of the Environment (Protection) Act, 1986:-
(1) The Environment (Protection) (Fifth Amendment) Rules, 2011 published in
Notification No. G.S.R. 446(E) in Gazette of India dated the 13™ June, 2011.
(i)  The Environment (Protection) (Second Amendment) Rules, 2011 published
in Notification No. G.S.R. 221(E) in Gazette of India dated the 18" March,
2011.
(i11)  The Environment (Protection) (Fourth Amendment) Rules, 2011 published
in Notification No. G.S.R. 424(E) in Gazette of India dated the 1* June,
2011.
(iv)  The Environment (Protection) (Third Amendment) Rules, 2011 published in
Notification No. G.S.R. 354(E) in Gazette of India dated the 2" May, 2011.
(v)  The Environment (Protection) (Amendment) Rules, 2011 published in
Notification No. G.S.R. 215(E) in Gazette of India dated the 15™ March,
2011.
(Placed in Library, See No. LT 4655/15/11)
... (Interruptions)
MR. DEPUTY-SPEAKER: Shri A.K. Antony.
... (Interruptions)

MR. DEPUTY-SPEAKER: Shri Sushil Kumar Shinde.
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12.03 hrs.
(i) DAMODAR VALLEY CORPORATION (AMENDMENT) BILL, 20117

THE MINISTER OF POWER (SHRI SUSHILKUMAR SHINDE): I beg to move for
leave to introduce a Bill further to amend the Damodar Valley Corporation Act, 1948.
MR. DEPUTY-SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Damodar

Valley Corporation Act, 1948”.

The motion was adopted.
SHRI SUSHIL KUMAR SHINDE: I introduce the Bill.

... (Interruptions)

12.03% hrs.
(i) CUSTOMS (AMENDMENT AND VALIDATION) BILL, 2011*
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERIJEE): I beg to move for
leave to introduce a Bill further to amend the Customs Act, 1962.
MR. DEPUTY-SPEAKER: The question is:
“That leave be granted to introduce a Bill further to amend the Customs

Act, 1962.”

The motion was adopted.

SHRI PRANAB MUKHERIJEE: I introduce** the Bill.

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 08.08.2011
**Introduced with the Recommendation of the President
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12.03% hrs.
ELECTION TO COMMITTEE
Central Advisory Committee for National Cadet Corps
THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU): On behalf of Shri A.K.Antony, I beg to move the following:-

“That in pursuance of clause (i) of sub-section (1) of section 12 of the
National cadet Corps Act, 1948, the members of this House do proceed to
elect, in such manner as the Speaker may direct, two members from
amongst themselves to serve as members of the Central Advisory
Committee for the National Cadet Corps, subject to the other provisions
of the said Act.”

MR. DEPUTY-SPEAKER: The question is:-

“That in pursuance of clause (i) of sub-section (1) of section 12 of the
National cadet Corps Act, 1948, the members of this House do proceed to
elect, in such manner as the Speaker may direct, two members from
amongst themselves to serve as members of the Central Advisory
Committee for the National Cadet Corps, subject to the other provisions
of the said Act.”

The motion was adopted.

... (Interruptions)

33
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12.04 hrs.

MATTERS UNDER RULE 377"
MR. DEPUTY-SPEAKER: Matters under Rule 377 shall be laid on the Table of the
House. Hon’ble Members may send their slips immediately to the Table of the House
as per past practice.

... (Interruptions)

* Treated as laid on the Table
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(i) Need to accord permission to the proposal of extension of Metro rail service

to rural areas of Delhi particularly under West Delhi Parliamentary Constituency

it e fsn (afeam faceh): orel fieell 3 gl IRl WR® d¢) &1 AWR SR ¥R 9 9 & © |
R TR, B A & Sired @t SR 21 @ 2 a8 N 99 &7 fReeht <8 saa & 58 i
3R T 250 MG BIAIAT 3R §949 I8 dlel M@l AN, FroarE ot 91 dgr gaer |
Ifad B | hIT AIS W M ficell <8 & Al § dd b R & U IRad feell WRBR A
U PR Dud DR D U HoRI @ Y AT &, I8i Bl Sl aR-aR Ag) fIR &1 /7 B
Al TIHE ficell SBIA BT SMYId HHilc @ a9aT off 31 § | I8 W P WP Td -
WD THILA B SHR T |

3 WY WRDR A AN & [ A &1 fAoell S8 T of S BT Sl Ixard fecell WRHR
T% WHR & TG WP & fy 9o 2 9 F0ie 75 o 3 7 WPHd B B Ul I forad
focel S8 & RN @1 W gy giaer &1 v e 9 |
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(ii) Need to run direct trains from Kota (Rajasthan) to Eastern Uttar Pradesh
and Bihar

3t somre g (@ren): A S9E & Biel § Ydi STk Ua¥ U9 fER & ffdeier onr fafie
FATART H HRRT § 3R A AN FHI-99 TR (0 Tia) H MM A & WG Dlel F [dl IR I
Td fI8R @1 IR DIS WA X a1 T8l 2§ e SR 39 ANl Bl 9gd feahd o usdl © |
glefif ®rer W feeoll vd ufeew &= ud o vd 4Wg & forg sMal Ward € ug dier 9 gdi
IR USY U4 fIgR ) IR S arell Yol a1 &1 3791 § | DIl | AT S a¥% o dlell Yol qari
ff 97 & 299 ¥ 98d $9 2 | 39 X QaRi § AN AP Wi & 99 A B § | Prer 4 @
Bl 3R Y FAR IR TS SR Gl XAd DI AT 9 BT |

T WRBHR ARG 8 b il A qdl IR 9 U f[d8R Bl 3R S drelt Xl qard g
FA S B AN B A |
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(iii) Need to provide adequate quantity of Urea and DAP in Punjab Particularly
in Hoshiarpur district

SHRIMATI SANTOSH CHOWDHARY (HOSHIARPUR): DAP/Urea is a controlled
fertilizer which is covered under Essential Commodities Act and the monthly
allocations are done by Department of Fertilizers, Union Ministry of Chemicals and
Fertilizers, Government of India based on requirement of the State Government. The
total demand of Urea in Punjab State is around 26 lac MT of which 13.50 lac MT is
required in Rabi season and 12.50 lac MT is required in Kharif season. About 20% of
the total requirement is met through imported Urea/DAP which is mainly sourced
through M/s IPL, RCF, IFFCO and KRIBHCO. Madam, through you, I want to request
the Government to supply more Urea to Punjab especially to district Hoshiarpur which

is famous for Potato cultivation and is a backward district of Punjab.
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(iv)  Need to take steps to fix the year 2008 for calculating the eligibility
conditions for regularization of unauthorized colonies in Delhi

M T qHET AT (ST qd foeeht): fooell # omif¥ga sl & e & fafem |
Hdfod WRT & oA i 24 wrE, 2008 H ¥ yEgE fhAr war g B srfdd
prat-ray/aRaal, N Fawe dresT & sivarRe arwon & fafr &1 50 wfoea 9 1fdd wiel w®
o S 81 8o ©, AU ITad FIAAl H 31.3.2002 & 918 MR AT A B figaria
o & [ d@ a9 wilel & Siar & e o e RgiRa a7 & g e 3§ @a &t
SO | fhs 39 IR H o/ ad Ay woe 78 & 18 § | 39 99y # fieel WReR 4 W B
HRHR B 99 2009 H Fraffraxer & A4 9Rd & Ioaa foqid 24 A€, 2008 & TN H WK
feer-feer S fby SIM &g 3Ry b 2 |

W AR A TR 7 & ag At ol § R av 2002 #§ &1 smard & off, afes
3fTaTRes =TS0 99 2008 T I BIAAl H 50 UiwE I 3ffdh HB b ITH 9 F&AT H
AN B @ ©, W WEAd Sl 1 s e FuiRa ey S | w@dfia e aifefthaeE
fasiie 24 @, 2008 ® W 303 & @Wue W' ¥ fAU MY wrag™i P AN H @A gY FET B
faRe Aty sitwaries amom ay 2008 Ry SIM 2q emawId HRATE & Sy |
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v) Need to release the funds sanctioned under the Voluntary Relocation of
Settlements plan for rehabilitation of families living in Wayanad wildlife
sanctuary area in Kerala

SHRI M.I. SHANAVAS (WAYANAD): The Wayanad wildlife sanctuary extending to
344 Sq. Kms. was notified in 1973. This stretch of forest in Kerala is most sensitive
and vital for the survival of a wide range of species, especially elephants and tigers and
exotic flora and its forms the core of Nilgiri biosphere reserve. The sanctuary, despite
its 40 years of existence, did not witness any meaningful efforts regarding resettlement
of people staying in the Sanctuary, resulting in constant altercations between human
settlers and wildlife, causing unexplainable damage to lives and properties of poor
farmers and affecting the balance of nature as well.

As an effort at resettling, a project report has been submitted by Kerala forest
research institute, which was approved by the state forest department and submitted to
the Union Ministry of Environment and Forests. As of now, the Union Ministry has
released Rs. 4.5 crores out of the approved fund of Rs. 80 crores but the released
amount has not yet been transferred to the state till date. I would, therefore, urge the
Government to take immediate steps in releasing the funds sanctioned under the
Voluntary Relocation of Settlements plan and expedite the steps for rehabilitating the

willing families in the sanctuary.
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(vi) Need to provide compassionate appointment to the family members of
victims of train accident at Badarwas in Shivpuri district, Madhya Pradesh
on 20.09.2010

S TeneRT o Rafdrn (vaforR): Ui wew Yold @ ofaid o atel REayd e (e ue9)
& JRAN ¥ WA W &A% 20.09.10 DI SRS Taayd U AR H g5 HINor geedr 4 9
AR BT JY 8 AT | XA GHESAT & qHY Tchlelie A ¥l HAT HBIGAT, WA ARBR §RT AP
AP URAR & Yeb FER bl Xeld H Aqehur FYgfe fQu S 1 =won &1 775 ot |

ST URART & ST BT XeTd H ghuT MY Xarr S &g Hemdsd, uiees Heg Yeld
SIAYR T4 Aee], Nefd dls, Ty facetl DI 590 TG STaTd BRIAT AT | AT & FHGT WA X HHCT
P FHI-IHT R B drelt HifeT § 39 vy w® g9l e & 91 WY ey gk fhu S &
LT A BHS © 3edel gRI QY S @ 916 Ud 9T 10 A1 DT W0 held 8 o+ D
aig Al TS T HeWEHd, URad He ¥ald SEaqR g Ui URaRil & Al I sl Fgfat
SIENESINIEEINEZURI

Safh dfeaq et § gs Xl Gl H 11 HAD! B URAR & UH-Udh 0GBl AJHUT
Frgfe e gt € | g ol 9o uftes wew Yeld & il g% Yol gHedl # Jad URAR b
el B Jrdur fgfaT 78 & T & |

f&sIier 20.09.10 BT IEART § g ol GHeAT & 9 Had URARI ® Yeh-Uh [awd ol dchle]
U MYt QU S Wael gt Sfeer Jer g S 8 A Xal W3l #eled, WRA ARPR A

JMIE T |
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(vii) Need to install four high mill machines in Ordnance Factory in Katni,
Madhya Pradesh

AN s Rz goe (ToRE): AR 998 ea=id gy Frafol hag) del & Iared Ao
& S wEAYUl giTe ® | 39 amgy Al & siata e e daee #1942 # wnfia weAD
J BRI A o w1 2 | fser wg WA 7 WRI9 & S W ORI SR BT B Wdhl gl 7 |
TE oIe HU TS WY TIR & I B, 546 $B gole HY 791 & oy wigde & F 'y w1
ST &

AT T & WA B S W 500 AN B AHT ISl A BT Hhe @Sl 8 T 2
HUAT T Y o) § BR TS Aa 7w g wnfid & & forg § Ay w5 78y &1 e
3 BT AT8d § |
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(viii) Need to conduct an inquiry into the reported alteration of ‘Civil Aviation
Requirements Rules’

sft eEla onfa (f¥S): WRa oA #=Ifiqeery grr af¥eror &t PR w@&fda frm fafaa
TfaueH RedqrEawie” S &X® d6a fodl T U4 Fellge e} ST & bR A% urgele
IR Bl ¢ U U § | ¥ gRT IR R § Sgand 6¥E 8 PR Adhdl © |

JIfABIRAT RT $H TR BT FAMLF Ud dGalTd Gded g | B! Srd B Sfad drRiare
B AN | HEMSATT §R1 M 98e™ &1 919 A R Y JAARIhd U7 4892, faid 09.12.10 4
WIHR Bl T3 2 |
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(ix) Need to construct a Rail Over Bridge on the Eastern side of Sadulpur
Railway Junction in North Western Railway Zone

2t T e oai (F&): SR UEH YA @ AgAYR SR & Ud A1sS | AgAyR H et An
W IR A1 142 & UG SR {897 a0 ST 61 AT BTl A A bl S Re! © | S IRaei &

qE IR WUS HIH! AW B T T | 3 AR W Reel-ddrR, Reel-SaqR, SeqR-2arR,

AIGAR-TNR MG Hel, VR, GURBRE MISAT & 3felrdl W G&AT § AT TSAT BT Harer

8 & B, NTI® BRU Sad Wich IMfABTY THT 98 3&dl & | 3T e Yol g & aer Arss H
JMEIE B, NHRA BIRUCH, Pierol 3Mfe Avd WY Yol s+ & <feror drgs § fRyd € | 398 orardn
SR TR, AAT-dIdhR BT &RATH AT & | S8l BIhl Ble-a$ aigd $9 AN 3 I[oRd
2| Hieh 9 BId 9T Nl IR & Sl dRB didl-oidl oflg o oIl o, o 359 &5 & 31
STEHT T 9 NI WA BT AHAT BRAT U 6T & | #9 30 YbRUl Bl B WR W SO BT B
g € | AfhT SIS T A DIs 8d ol el © | 31 AN WRBR W IR & b WGy verd
I & 4 IS H e AR 557 1 Frafor fmar S |
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(x) Need to accord approval to the pending projects under Rajiv Gandhi
Gramin Vidyutikaran Yojana in Uttar Pradesh

it IR ®.Rig v (dien): RA WRER & Kol #31 St gRT Aldh G4 H UH U & 9aid H g
fam o &5 wrofta et arfior faggciasor Ao 9 <9 & oS a3 & 9 R a9 ST 9
TG /HASRI BT aY 2012 T [AEITBRO PR faoTell Ugar & A, fAd! SErl 100 4 Af¥w
€ AT AT W H 300 DI QTG ATl [ FoRI/AMiET H e 1 faar swgm, g srft I
IR US¥ & fUBS Tel 9 & el o fomge vd qier §# F Ao 4 @ TE € 15 a8 gd o
HR g A ITH 500 A 1000 AP Bl AMEG dTel Ao Al H faorelt ugars g off | 500 4 HH
SMETEY ATl FoR (qRA/ITac) H o) I& AIST &1 Yol T8l g5 §, oidfh foeig a9 2011-12
DT AT AT A GbT © fbg SR T¥ H diar vd orEpe |fed @ fal § ya wWigfa 8
ifed & |

3f: H AF ol HAT S A AW Bl g o ot e urdior faggeiieor Are 4 SR
U< H 100 ¥ AP SMETE! dTel MiAl/qATae] B [EidRv Py S &g yRadl Bl Wb o B
ThTel HINUT R BT HE P 00 Jeads & s Tal ad [dorell ugdrs o I |
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(xi) Need to construct a Road Over Bridge on N.H. 98 in Aurangabad, Bihar at
NH Grand Cord Crossing between Anugrah Narayan Road and Fessar in
East Central Railway Zone

N et R R (sidmame): *_1 993 &3 s, f[BR &1 va s e § | 38 4
IR YO dTell IS SN A&1-98 fIgR @l gl Uedl, sIREs &1 ol €l Ud
BRITAITG b1 ISET! [delgR Bl Sire- arell #egedqul MR & | gl ISMAT &R d 78 Yed &
TIAART AUSA $ A I TRV IS qAT HAR & 919 AE He Pis BT R Th IS
3R oot 1 fFmTor o1 & emava® € |

Ud #E7 eld B I8 A3 WAR UG A MISAT & AR URATSAT B BRI AT 8 I
YOI | T € IS IS Ren-98 W)t EHE & aTgl &1 W G919 &1 ©, g oraR &
AT MAT FaT FARY MISAT & FRID URATSAT g Yold BICh Bl 8 HAT TSl § o o
TR IR B HTl RPN R © | AT 3R ggaRk q@ B § o AW B WA s
DI ATILADBAT B | AE-ATE & Hichl W Al I [RAT 3R 9 gGR 8 SNl & AT TSeb W €l oA
ST BT & Sl AN S7ETl & forg gfifad &1 Seretes &1 vy 2 |

T WRBR W A © b S WA W WA & Xeld g S AR fast b1 FHior serr § |
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(Xii) Need to run daily express train between Nagercoil and Bangalore

SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): Thousands of people are
travelling between Bangalore and Tirunelveli and Nagercoil everyday. From South
Tamil Nadu district, a large number of people working in IT sector and large number of
students studying in and around Bangalore are also regular passengers in the Bangalore-
Nagercoil Express Train.

At Present, there is no daily short route overnight train service from
Kanyakumari or Tirunelveli to Bangalore. Nagercoil - Bangalore is a commercially
justified service. South Western Railway had operated
thrice a week Special trains between Bangalore and Nagercoil in this route from 2003
till 2009, and those Special trains were well received by the passengers.

Keeping in view the long pending demand in the greater interest of the people, I
urge upon the Government to make necessary arrangements to operate the above train
daily or at least thrice a week and timing of this train may be in such a way that it
should arrive Bangalore or Nagercoil by 10:30 am on both directions to facilitate the

commuters.
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(xiii) Need to provide adequate compensation to the victims of cyclone ‘Aila’ that
devastated the areas of Sundarbans and Jaynagar Parliamentary
Constituency in West Bengal

DR. TARUN MANDAL (JAYNAGAR): My Constituency Jaynagar in Sunderbans

faced the wrath of cyclone ‘Aila’ in the year may 2009 and since then due to inundation

of farming land with salty water, farmers failed to produce agricultural products,
particularly paddy. This will be consecutive third year of their deprivation. Finding no
suitable job within the vicinity, most of the working people had to migrate in other
states for their livelihood. The earlier State Government in West Bengal had not
arranged for their compensation nor came forward to give money for their houses
damaged due to devastating cyclone. Many of the people had to remain in the open
during this rainy season.

I would, therefore, urge upon the Union and State Government to give adequate
compensation for the ‘Aila’ victims of Sunderbans and release money for rebuilding

their houses.

... (Interruptions)
MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow at 11.00 a.m.
on 9™ August, 2011.
12.05 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Tuesday, August 9, 2011/Sravana 18, 1933 (Saka).
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